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Registrar of Cornpanies, New Delhi

4. Corporate ldentity No. / Lirnited I-iability
Identification No. of corporate debtor

rJ70 I 0 I Dt.20 I 3P'.tc252961

5. Address of the registered office and principal
office (ifany) ofcorporate debtor

289, Sector-D, Pocket-6, Vasant Kunj. New l)elhi
I 10070. India

6. Insolvency commencement date in respect of
corporate debtor

l4 January 2020 (Date oforder)
22 January 2020 (Date of receipt of order by IRP

through email)
1. Estimated date of closure of insolvency resolution

process
20 July 2020
( 180 da-v-,s 1'ron date or receipt of order through crnail
i.c.22 Januarl 2020)

8. Name and registration number of the insolvency
professional acting as interim resolution
prot!ss!qna!

Mr.'le.ias Patel
(il]Bl/lPA-002itP - N00600/2018-20r9/r r86r )

9. Address and e-mail of the interim resolution
professional, as registered with the Board

Address: 126, Lawyers Chambers, R.K. Jain Block
Supreme Court of India, New Delhi I 1000 l, India
Ernail : mail@tejaspatel. in

10. Address and e-mail to be used for correspondence
with the interim resolution professional

Address: 126, t.awyers Charrbers, R.K. Jain Block
Suprerne Court of India, New Delhi I 1000 l. tndia
El1gfl quctusrllp@g[qi l.com

ll [.ast date tbr submission of claims 05 Februarv 2020
12. Classes of creditors, if any, under clause (b) of

sub-section (6,{) of section 21, ascertained by the
interim resolution professional

13. Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in a
class (Three names for each class)

14. (a) Relevant Forms and
(b) Details ofauthorized representatives

are available at:

Wrb I i 

" 
k : https /* ** I U U i go,r i nAo'x e/a;*nl ;ads

Physical Address: N.A.
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l:OR I'tll: Al'f t,N T ION OI 'l llll (lRIll)l.l ORS OF AtJ(l I US l'OWN PLANNI-RS PRIVAT'll t.lMI'l lrt)

Notice is hereby given that the National Company [.aw Tribunal has ordered the comnrencement of a corporate
insolvency resolution process of Auctus Town Planners Private Limited on l4 January 2020 (copy of the order was
received by IRP through ernail on 22 January 2020).

The creditors of Auctus Town Planners Private Limited are hereby called upon to submit their claims with proof on
orbefore05February2020totheinterimresolutionprofessional attheaddressmentionedagainstentryNo. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the clairns with proof in person. by post or by electronic rneans.

A financial creditor belonging to a class. as listed against the entry No. 12, shall indicate its choice of authorised
representative fiorn among the three insolvency professionals listed against entry No. l3 to g€\as authoriscd.
representative of the class [ipecify class] in Form CA. [ ,\- 

" " 
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Submission of false or misteading proofs of craim shail attract penatties. (\\ Srtrt.
Place: Neu Delhi \ r.l}Yert.t
Date: 2-5 Januan' 2020 Interim Resolution\rrotessional

Regn. No.: lBIll/lPA*002/tp N00600i20t8-)019/t l86t


